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In this MA the substituted petitioner has prayed fer
amending the relief paragraph as well as seme gverments in the appli-
catien, The Original BA was filed by ene & Nityananda Singh since
deceased, the husband ef the present substituted applicant fer his
regulafisation in a Group '0' pest uith censequential benefits. After
the death of the said eriginal applicant the present petitiener yss
subgtitutad and in the instant MA she has prayed Kex inter alia for
granting ef pension and ether retiral benef its incduding payment ef

" family pension to the lsgal representatives, Such prayer cannet be
alleyed te be incerperated in an 0A which is fFiled by the substitute
of the eriginal applicant.The 1d, ceunsel Fer the applicant submite
sn instruction that his client prays fer withdraual with liberty te
sue fresh all the reliefs te which she ifs sntitled, Nr.Arora, ld, coun-
sel fer the respendsnts has no sbjectien te the praysr. In such cir-
cumstances O0A is alse taken up as en day's list en conscnt,o? beth
parties and is dispesed ef yith the fellouing directien, THe petitionar

is granted leave te withdrau the 0a yith liberty te sue Frash if not
etheruise barred, Ma alse stands dispesed ef aleng with the 04,
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